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Flood Oon.trol Schemes in U.P,

3400. Shri, Viehwa Nath Pandoy:
Will the Minister of Irrigation asd
Power be pleased to state:

(a) the nafufe and extent of central
assistance given to Uttar Pradesh
Government for flood control schemes
during 1965-68; and

(b) the nameg of the schemes for
which the assistance was granted?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) A sum of Rs. 147.50 lakhs  has
been sanctioned to the Government
of Uttar Pradesh as Central loan
assistance for their flood control
programma during 1965-66,

(d) The Central assistance Is
for any specific scheme, but for
programme of flood control and
drainage works”™ taken up by the
State Government diiring the year
consisting’ of a large number of
schemes lor the construction of em-
bankments, ralsing of marooned
villages, profection of towns, river
training works, etc.

not
the

Enquiry into Mundhra’s holdings In
u.

3410. Shri S. M.
Shri Vishwa Nath leley'

Will the Minister of Flnance be
pleased to refer fo the reply given
to Unstarred Question No. 440 on
the 11th November, 1965 regarding
enquiry intoe Mundhra’s holdings in
UK. and state:

(a) whether it is a fact that Shri
Hari Das Mundhra has got holding
worth £10 lakhs jn London in res-
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pect of which an enqifiry was held by
the Company Law Administratios
and Enforcement Branch with
help of Scotland Yard;

(b) if so, how much expenditure
has been incurred on the emquiry;
and

the

(c) with what result?

The Minister of Fimance (Shri
Sachindra Chaudhuri): (a) to (c).
The méfter is still under investiga-
tion and it would not be in public
inferest to disclose any details about
this case at the present stage,

Use of river waters

311, Shri P. R. Chakravertl: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whettter agreement has been
reached between Rajasthan, U.P..
and Punjab regarding the use of river
waters,

(b) the terms of ihe agreement;

(¢) whether the question relating
to the distribution of the canals which
feed Punjab ferritories from the Agra
Canal has Been settled; and

(d) whether Government have
advised the State Governments con-
cerned to set up a machinery for

regular consultation and prompt
settlement of disputes?
The Ministey of Irrigation and

Power (Shri Fakhruddin Ahmed): (a)
and (b). The following broad deci-
sions have been taken regarding the
distribution of Ravi-Beas waters
between Punjab and Rajasthan and
utilisation of Krishnavati and Sahibi
waters between Punjab and Rajasthan:

(1) 35 per cent of the total
allocable Ravi and Beas
waters will be given to Rajas-
than both for Kharif and
Rabi for the next year ending
Sist March, 1967.

The waters to be stored at
Krishnavati dam in Rajastham
should "be shared half and
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